“THE DELHI RENT CONTROL (AMENDMENT) ACT, 1988

No. 57 or 1988

| [5th October, 1988.]
‘ Kh‘Aéf" further to amend the Delhi Rent Control Act, 1958.

| BE 1t enacted by Parhament 1n the Thxrty-nmth Yéar of the Republic
of Ind1a as fo]lows —

Short " 1 (1) Thls Act may be called the De1h1 Rent Cont:col (Amendment)
title Act, 1988.

and ,
commence- - (2) Tt shall cotne into force on’siich datet’ as the Cehtral Govefnment :

Cment, T may, by notification in the Official Gazette, appoint, * *

vi2, In" seétion 3 of tHe - Delhi Rent" Control Aet 1958 (herelnafter
referred»‘to ‘as'the principal Act),—=' i uiis

(i) in clause (a), the word “or” shall be omitted;

.. (1) after the pI‘OVlSO the follo“r'v ing clauses _shall b e inse rted,
) namely — e e

“(e) to any premlses wnether residéntial ori . heét ;whose
manthly rent exceeds three.thousend and five hundred rupees; or

(d) to any premises constructed on or after the” commence-‘

¢ ment of the Delhi Rent Control (Amendment) Act, 1988, for a
. ,.;perlod of ten years from +h<: date of completlon oﬁ such construc~

- “ L tlon v N
Amend- ' 3 Tn sectlon 6 of the pmnc1pal Act—— f"/ Pk R
ment S :
eecnonog - ’ (a) in sub-section (1) —

~

" (4) in clause’ (4), in sub-clause (2), i item ROFES
‘ 3(7:
(@) for the words “seven and one-half per cen é 7, the

words ften per cent.” shall be substituted; = » 1= -
- (b) -for the word “reasonable™;: the word’ “actual” shall
‘ be subs’cl’cuted R . s PR 12 SR

[ - A
it ey

(¢) the prov1so ‘shall be omiitted:
(i) in clause (B), in sub-clause (2), in item (b),—

(a) for the words “seven and one-half per cent.”, the
words “ten per cent.” shall be substituted;

1, 12-1988; rlde Notification No S. 0 1067(B), dated 21-11-1988, Gazette of India, Ex-
traordmary, 1989 Pt. IT; Sec. 3(ii).
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I (b) for the'word “reaSonable”, the word “actual” sha]l be
substituted;
i e oo (€) the proviso shall be omitted:

(b) in sub-section (2),—

T Y 0uul (4) in clause (a), the word “and” occurring at the end shall
. " be omitted; _

(1) in clause (b), after the words “the commencement of this

o« Act)’) the words, brackets: and’ figures “but before the commence-

ment of the Delh1 Rent Control (Amendment) Act, 1988” shall be
inserted; T

* (i#1) after clause (b), the following clause shall be inserted,
namely:—

“(c). in the case of any premlses Whether residential or

: not constructed on or after the commencement of the Delhi
Rent Control (Amendment) Act, 1988 and to which the pro-
. vislogs of this Act are made applicable by virtue of clause-
- (d) of section 3, the rent calculated on the basis of ten per
cent. per annum of the aggregate amount of the actual cost

of construction of the premises and the market price of the

land comprised in the premises on the date of commencement

of the constructwn of the premlses shall be deemed to be the
i RS R & standard ren‘ ' e S

4 After sectlon 6 of the pr1nc1pa1 Act the followmg sectlon shall be

mserted namely —

R E o

“GA Notwithstanding anytlnng contalned in this Act, the standard
' rent,’ or, wiere no standard rent is fixed nnd the provisions of this
"Act in respect of any premlses, the rent agreed upon between the

landlord and the tenant, may be lncreased by ten per cent. . every
threé years

..... ‘In sub-gection (1) of section 7 'of the prmc1pa1 Act; for the ‘words

“seven and one-half per cent.”, the words “ten per cent.” shall be substitut-
ed. :

6 In sectlon 9 of the prlnClpal Act to sub- oECtIOl’l (2) the fOIIQng
prov1so ‘shall be added namely — _ o

st i

. for the purposes of section 6, or the cost of improvement, addition or
alteratlon referred to in section 7, the Controller may take the assis-
tance of any value1 approved by the Central Governmen} in accor-
dance with such rules as may be prescrlbed and the assessment shall
be made by such valuer in the manner prescrlbed ?

ntsqctwn 12 of the, prmcxpal Act —

“(3Y in’ clatige (b); in the openlng portion, after the "wotds “com-
mencement of this Act” the words, -brackets and figures “but before

“PtoyTddd’ ‘that in Workmg out the cost of constructlon of any
premises or the market price of the land comprised in such premises
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the commencement; of the Iethi Rent Controk (Amendment) Act,
1988” shall be inserted;

(i) before the proviso, the following clause shall be mserted
namely. —
. “(d) in the case of any premises referred. to in: clause (c) of
sub-section (2) of section 6, within two yearss iinom the date of
such application:”, ‘ .
ﬁl‘;‘e:'d't 8. Ln. the proviso: to sulb-seetion (1) of section 14 of the principal Act,—
nt o
j‘ff‘i” (i) in clause (h), the word “built,” shall be omitted;
(i) after clause (h), the following clause shall be inserted,
namely:— :
“(hh) that the tenant has, after the commencement of the -
Delhii Rent Control (Amendment) Act, 1988, built a remdence
_ and terr years hiave elapsed thereafter,”.
Insertion of - O After section: 14A of the principal Act, the following sections shall
new sections  beuinserted, namely: —
14B and
14C. .
Right to - . 14Bv (D) Where the landlord—
recover s : :
immediate (a) is a released or retired person from dny-armed forces and
g:ssesswn the premises let out by him are required for his own residence; or
tpremises_'h ~(b) is a dependent of a member of any armed: forges whohad
o accrie . : . . )
to ~ been killed in action and the premises let out by such member
members are required for the residence of the family of such member,
of the; : ’ i
armeds . such person or, as the case may be, the dependent may, within one
: forces, year from the date of his release or retirement from such armed
} etc,

forces or, as the case may be, the date of death of such rr'embel-‘, or
within a period of one year from the date of commencement of the
Delhi Rent Control (Amendment) Act 1988, whichever is later, apply
to the Gontrolier for recovering the immediate possession of such
premises. _ i

(2) Where the landlord is a member of any of the armed foréeé
and has a period of less than one year preceding the date of his retire-
ment and the premises let out by him are requlred for his own resi-
dence after his retirement, he may, at any timé, within a period of
one year before the date of his retirement, apply to the Controller for
recovering the immediate possession of such premises.

(3) Where the landlord referred to in sub-section (1) or sub-
seetion (2) has let out more than one premiises, it shall be dpen to
him to make am application under that sub-section m respect of only
“one of the premises chosen by h1m

Explanation.—For the purposes of this section, armed forces”
means an armed force of the Union constituted under an Act of Par-
liament and includes a membher.of the. police force. eonstltuted under

sectior 3. of the Delhi Palice Act, 1918 ’ . B 34 of 1978,
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_ '14C. (1) Where the landlord is a retired employee of the Central
“CGlovernment or of the Delhi Administration, and the’ premlses let
out by him are required for his own residence, such empléyee may,

'~ 'within one year from the date of hisretirement or within a period
of one year from the date of commencement of the Delhj Rent
Control (Amendment) Act, 1988, whichever is later, apply to the Con-

“troller for recovering the 1mmed1ate posséssion of - such premises.

~ (2) Where the landlord is an employee of the Central Gov-

" 'grnment or of the Delhi Administration and has a period of léss' than

one year preceding the date of his retirement and the premises let

__out by him are required by him for his own residence after his retire-

“ient, he may, at any time within a period of one’ year before the

“‘date of his retlrement apply to the Controller for' recover1ng the
immediate possession of such premlses

" (3) Where the landlord referred to in sub-section’ (1) of''sub-
.- «section (2) has let out more than one premises, it shall -be open to
him to make an application under that sub-section in respect of only
one of the premises chosen by him.

14D (1) Where the landlord is a widow’ and the prermses let out
-t by her, or'by her husband, are required by herifor her ‘own residence,
she may apply to the Controller for recovering the 1mmed1ate posses-
sion of such premlses

(2) Where the landlord referred to in sub section (1) has let-

out more than one premises, it shall be open to her to make an appli-
.reation.under that sub-section. in respect of any one of the premises
chosen by her.. :

¥3.1:10, In sub-section (1) of section 19 of the principal” A¢t; ‘after the
“word! and figures “section 14”, the words, figures and ‘letters:“or under
sections 14A, 14B, 14C, 14D and 21” shall be inserted. ' * S
11. Section 21 of the principal Act shall be renumbered ‘as sub-séction
(1) thereof, and after sub-section (1) as so renumbered, the follgwing
sub- sect1on shall be inserted, namely:— R '

any,s Ve

R (2) While. maklng an order under sub- sectlon (1) the Controller
may award to the landlord such damages for the use orr, oqqupatlon
of the premises at such rates as he considers proper 1n the circum-
‘" stances of the case for the period from the date of such order tlll the

3‘0 daté of actual vacation by the tenant.”. N

Lo
e

12. In the Ex'planatzon to section 22 of the prmc1pa1 Act the words
“but does not include any such institution set up by any pr1vate trust”
shall be added at the end. '

_ 13 In bectlon 25B of the pr1nc1pa1 Act in sub-section (1) after the
words ﬁgures and letter “or under section 14A” the words, ﬁgures ?and

' Ietterq “or under section 14B or under qectlon 14C or under sect1on 14D”

sshall’ be 1nserted
.v')' "-:3 ’
14 n sectlon 26 of the pr1nc1pal Act—

(a) in sub-section (I}, the words “and where any default occurs

in the pavment of reﬁt the teqar;@ bho}ll be. hable to pay simple" 1n4 '
46 Law—70, eiBs _ :
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terest at the rate of fifteen per cent. per anpum. from the date.on which

such payment of rent is due to the date on which it is peid” shall be

- _added- at the. end

(by to sub»—secmon (2) the foﬂowmg prowso eharn be added
namely — :

“Provided that 1t shall be open to the te.nant to. J:emlt the rent
to his landlord by postal money order.”.

15.-In section 27 of the primcipal Aect, in’ sub—sec‘rmn (1) the followmg
prov1so shall -be inserted, namely _—

_ ~ “Prov1ded that in cases Where there is a bona ﬁde doubt as to
.- the person or persons, to-whom the rent is payable the tenant. may
remit such rent to the Controller by pos‘gal money. 01der o

-i.:,;116¢- Tn ssub-seetion (1) of.section 38 of the pringipal Acty—s -

* (a) after the words “made under this Act” the Words “on’lv on
; qUest1ons of law” shall Be' 1nserted e '

(b) the followmcr prov1so shall be 1r\<evted at the end namely e

“Pnowded that n@ appeal shall hJe from an arder of zbhe Lon~
troller made under, section- 21.7 ; . ;

17. Section 39 of the principal Act shall be omitted.

18 ‘For sub-séction (3) of section 48 of the' pnncipal Act the fo‘ﬂow-
ing sub-section shall be substituted, namely:— '

“(3)" If lany 1andlor‘d re-lets of ‘trandfers the whole or anly part of
sub-section (2) lof’ section 19 lie shall be.punishable with imprisons

ment for a term which may extend to six months, or with fine, or
with. both.”. e

) . s 4

19, In sectlon 49 of the prmc1pal Act—-— 7 o ;. -'

(a) for the words “magistrate of the fi lSt dass” at both the places '

‘ where they dccur, the Wovcis “MetrOpohtan Maglstrate” shall be sub-
7 .atlt‘lih!d ‘ ’

D). fer the. Werds and ﬁgun@s Sﬁcmon 4)3 of the. Code Q;Eme-rmnal

Procedure, 1898”7, the words..and. figures “section. 29 of the Code of
Crlmlnal Procedure, 1973”‘ Sh'll] be substltuted

(C) for fhe words two thousand ruDees the wordq g!“‘ﬁvy\e

20. In sub-section (2) of section 56 of the prmcmal Act, cla’u‘}se (a)

“ghall’ be relettered as clause (aa) thereof, and befg1e the clau§e as so

_re]ettered the followmg clause shall be 1nserted namely — ! ot
“(a) the manner of approval of valuers and the‘pmeedure* t*ér ~‘be

followed by such valuers under the provxso to sub sectlon (2) of
section 9;”, -

-any premisds fn contravention of 4tHe provisions.of sybesgetion: @Yo or

5 of 1898,
2 of 1974.



